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SHRI K. MOHANAN: 1Is the
House the property of the Govern-
ment?

MR. CHAIRMAN: No.

SHR} K. MOHANAN: What do
You mean? I am really sorry, Sir.

MR. CHAIRMAN: You asked
whether the House is the property
of the Government, I said “no”.

SHRI K. MOHANAN:
SOrry.

MR. CHAIRMAN:
iS:

I am really

The question

That leave be granted to with-
draw the Khadi ang Village Indus-
tries Commission {Amendment)
Bill, 1985.

The motion was adopted.

. SHRI M. ARUNACHALAM. Sir,
2+ T withdraw the Bill.

-

The Khadi and Village Industries
Commission (Amendment, 1986)

THE MINISTER OF STATE IN
THE DEPARTMENT (F INDUS.
TRIAL, DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI
M. ARUNACHALAM): Sir, I beg
to move for leave to introduce a Bill
further to amend the Khadi and
Village Industries Commission Act,
1956 .

The question was put and the motion

was adopted,

SHRI M. ARUNACHALAM. Sir,
T introduce the Bill.

(1) The Constitution
. Amendment) Rill, 1986.

(Fifty-Fifth

" (2) The State of Arunacha] Pradesh
BiN, 1986.

¢

" territories
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THE MINISTER OF BOME AF-
FAIRS (SHRI BUTA SINGH). Sir,
I request that the Constitution (Fifty. -
Fifth Amendment) Bill, and the
State of Arunachal Pradesh Bil]l as
passed by the Lok Sabha yesterday
may be takan together.

¢

Sir, T beg to move that the State
of Arunachal Pradesh Bill, 1986 be
taken into consideration. The Bill
seeks to establish a new State of
Arunachal Pradesh comprising the -
of the existing Union
Territory of. Arunachal Pradesh.

The Bill also seekg to mwet the
aspirations of the people of Aruna-
cha] Pradesh who have been deman-
ding Statehood for Arunachal Pra.
desh. Considering the ropulation of
Arunachal, its area, its history of
democratie functioning, the peaceful
conditiong  prevailing therein, the
nationalist outlook of the people of -
Arunacha] Pradesh and all  other
relevant factors, the Government of
India decided to accept their demand
for Statehood. The people of this
rich ang colourful area are of many
faiths ang speak many tongues. Set
in the North-Eastern tip of India,
Arunachal Pradesh is an ancient land

where historic tradition has been
preserved and cultural continuity
maintained. ‘

The Bill is modelled on the lines
of earlier Reorganisation Acts, The

‘new State of Arunachal Pradesh will

be establisheg from a date to be
notified by the Central Gevernment.
The Bill seeks to provide that the
total number of geats in the Legisla-
tive Assembly in the new State of
Arunachal Pradesh ghall bhe -“forty’.
The Bill further provides that the
present Assembly of the Union Ter.
ritory will be deemeq tc be the

provisional Legislative Assembly of
the new State until elections are
held on the expiry of the five-year
term of the existing Assembly re-
ferred to in Article 172 of the Cone..
titution. .



21 Constitution Fifty-fifth

!

Provisiong empowering the Elec-
tion Commission to undertake deli-
mitation of constituencies accordi
ing to the procedure generally fol-
lowed by the delimitation Commis-
sion have also been made in the BilL
The existing common High Court for
the State of Assam, Nagaland, Me.
ghalaya, Manipur ,Tripura and Mizo-
ram will be the common High Court
for the State of Arunachal Pradesh
also. The Bill -also contains provi-
sions regarding Services. Consequ-
ential amendments in varioug Arti-
cles of the Constitution and other
enactments have also been provided
in the Bill.

!

I extend my hearty welcome to
Jhe new State of Arunachal Pradesh.
With the grant of Statehood in this
farflung territory the developmental
activities undertaken by the Gov-
ernment during the last two decades
wil] receive further momentum. The
State of Arunachal Pradesh will be
a full partmer in our political system
and will emotionally further inte-
grate in the national mainstream.

I also beg to move that the Consti-
tation (Fifty-fifth) Amendment Bill,
1983 be taken into consideration. The
Bill seeks to provide that the Legis-
lative Assembly of the new State of
Aruncchal Pradesh shall consist of
not less than thirty members. The
Bil] also seeks to insert Article 371 H.
This provision is sought to be made
having regard to the sensitive loca-
tion of Arunachal Pradesh, It is
considered necessary
that the Governor of the State  of
Arunachal Pradesh should be vested
with special responsibility with regard
to law and order. - This is, however,
s iransitory provision and the Eill
provides that this special responsibi-
Bity shall cease when the President,
by order, so directs.

With these words, Sir, T beg to
move that the Bills be taken into
: considedation. ’

The questions were proposed.

and desirable

[9 DEC. 1986 ]
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MR, CHAIRMAN: Motion for con--

sideration of these Bills is ntw open -
for discussion,

SHRI MOSTAFA BIN QUASEM
(West Bengal): Sir, it is heartening to-
note that through this process of
enactment of these two pieces of
legislation with the Constitution
(Fifty-fifthy Amendment Bill, 1986
and the State of Arunachal Pradesh
Bill, 1986, a long-standing aspiration
of the people of Arunachal Pradesh
is going to be fulfilled because of
conferment of Statehood on the Union
Territory of Arunachal Pradesh, Sir,
you are aware that only very rzcently,
the fifty-third amendment of our
Constitution granteg Statehood to the
State of Mizoram, having a smaller
smaler geographical area compared,
smaller geographical area compared
to these of the Union Territory of
Arunachal Pradesh. Sir, this confer-
ment of Statehood on Mizeram
strengthened  the demand of the
people of Arunacha]l Pradesh for
Statehood. To my wunderstanding it
was merely a matter of time before
the Government resorted to Constitu-
{ional measures in conferring State-
hood on Arunachal Pradesh. Now this
is  being done and I welcome - the .
move and I consider that this move
to confer . Statehood on the Union
Territory of Arunacha] Pradesh will
enable the people of that area of 2ur

country to come still closer to the
national mainstream, :

Sir, there are certain specia] pro-
visions in the State of Arunachal
Pradesh Bill to protect the local
customs, usage and special righis
regarding possession of land in order
to preserve the many separate social
and cullural identities of the people
of Arunachal Pradesh. I do not find
any reason in raising objections to
such provisions. But, S8ir, T would
strongly object to clause 2 of the
Constitution (Fifty-Fifth, Amendment)
Bill, 1986 which inserts a new article

.- namely afrticle 371H in the body of

our Constitution. Sir, article 371H

which is inserted geeks to arm the
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{Snrj M;ostafa Bin Quasem]

sGovernor of the State of Arunachal
" Fradesh with unmecessany special
. pcwers so far as law and order of
‘the State is concerned,

Sir, you are aware that the law
and order is entirely in the Jon:ain
af the State Governments of our
country, The Constitution provides
- fur that. But now by inserting article
371H, the Central Government is
goins 1o give special powers, discre-
tiona:y powers in the hands of the
."Governor whae will be in a position
‘to .act even contrary to the advice
given to him by the elected Council
of Winisters of that State and  the
Legislative Assembly elected by the
people of that State. Sir, such a

and such a  scheme runs

~gystem
-counter to the basic tenets of our
Parliamentary democracy,

Sir, even if take it for granted

*that even after conferment of Siate-
hood on  the Union  Territory of
JArunachal Pradesh, the Government
. will continue with its concern for
law and order in that area because ot
the sensitive nature and because of
the transitional period through which
the entire North-Eastern region of
our country is passing, this confer-
.xent of discretionary powers in  the
“"hands of the Governor is not justified
at al] from the point of view of the

working of responsible Government"

as Parliamentary form of Government
in the State. 1 would like to empha-
sise; hon. Minister, Sir, what you are
going tg give to the people of Aruna-
chal Pradesh by conferring Statehood
on them, you are taking back a chunk
from them by imposing a Governor
on them having wide-ranging discre-
tionary powers who will be in 2 posi-
ticn to act in his individual judgement
.'ignoring the opinion of the elected
Council of Ministers who are respon-
sible, The elected representatives of
the people in the Assembly there, Sir,
I have serious objection to this pro-
vision o¢ this Bill and it would be
-;better if the Government dispenses’

|
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with this provision of the amending
BilL

Jir, 1 have also objections regard-
ing part (b) of clause 2 of the amend-
ing Bill which provides for a Tforty
member Legislative Assembly for the
pivposed Siate of Arunachal Pradcsh.
Sir, you would kindly remember ouly
very Tecently we provided through
the (onstitution (Fifty-Third Amend-
ment) Act, 1986 a forty member
Asseinbly for  the State of Mizoram
having a population of nearly 5 lakhs
and a geographical area of 21,087
square kilomcires. What' is the ration-
ale for providing 40 Members
Assembly for - the proposed
State of Arunachal Pradesh
having a population of nearly 7
lakhs and having a geographical area
of 83,743 square kms, Sir, you would

. kindly agree with me that the strength

of a State Assembly should not only
reflect the population of that State
but it should correctly reflect the
ceographical span of the area and you
know. Sir, that Arunachal Pradesh
comprises nearly one-third of the total
land mass of the north eastern region
of our country. So, it would have
been better if the Government would
have provided for at least a 60 Mem-
ber Assembly for the propesed State
of Arunachal Pradesh as is the case
with the  Assembly in Manipur,
Meghajaya or in Nagaland. I think
the hon. Minister would take note of

~it. 1 liave some reservations regard-

ing clause 18 of the other Bill, that is,
The State of Arunachal Pradesh Bill,
1986. Clause 18 of that Bill provides
that the High Court of Gauhati will
continue to act as the only High ourt
for all the seven States in the North
Fastern region of the country. Sir,
vou are aware that our High Courts
ate  tremendously congested = with
husiness. Verv recently, Mr. Justice
Bhagwati rightly pointed out that our
judicial system is almost on the brink
of coilapse hecause ot staggering
number of cases. This being the
position, it would have been.proper if
the Government provided for 4 scpa-
rate High Court for the proposed State
of Arunachal Padesh, Otherwise, the
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Government should have  provided
for ai least a permanent bench of the
(Gauhati High Court at Arunachal
Pradesh. This is my submission, While
1 welcome the move on the part of
the Government to confer Staiehood
onn Arunachal Pradesh, I would just
like to remind the hon. Minister that
there are long standing demands from
other iJnion Territories of ‘our country
for ‘uttsinment of Statehood. Delhi
having a population of nearly 63
lakhs. .. (Interruptions) .

' MR, CHAIRMAN: Your i{ime is up.

SHRI MOSTAFA BIN QUASEM:
Sir, onc minute modre. Please nermit
me two-three minutes more,

MR. CHAIRMAN: I have given you
double the time.

SHRI MOSTAFA BIN QUASEM:
Sir, never on an earlier occasions, I
had the privilege of begging somne
extra time from you. So, I do it now.
Please permit me two or three minutes
more. Sir, Delhj having a oopulatlon
of nearly... (Interruptions) .

MR. CHAIRMAN: No, [ think, you
must stop now.,

SHRI BAHARUL ISLAM (Assam):
Mr. Chairman, Sir, I risy to give cup-
port. ¢ both the Bills. Let me Arst
dez]l with the point raised by my
learned friend of the CPI(M). His
objection was why special powers to
the Governor, Apparently, his argu-
ment was strong that in a democratic
country with the parliamentary system
of Government, the popularly elected
Government should have more powers,
that is the Ministers, the Members ot
the - . Legislative  Assembly should
have more powers rather than of the
Governor. But there may be special
eases in which the Governor has to
de invested with some powers to be
rarely exercised. Similar power: have
already been pgiven to the Governor
in ‘respect of the State of Nagaland
and perhaps, I am not quite sure, to
Mizoram also, similar powers have
been given but uptill now, such powers
. have not been exercised. (Intetrup.
'01,“)'

[9 DEC. 1986]

i

-such powers

‘have patience.
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SHEI CHATURANAN MISHRA.
{Bihar) It was not there in the-
Mizoram Bill,

SHRI BAHARUL ISLAM: I correct
myself that only in case of Nagaland,.
were given but uptill
now, such powers have not been
exercised by the Governor, (Interrup-
tions) .

PARVATHANENI UFPEN-
Then why
use-

“Sur1
DRA (Andhra Pradesh):
have powers if you are not to
them,

SHRI BAHARU], ISLAM : Kindly
Unless I tell you, my
argument will be incomplete, But
there may be cases, may be rarely,.
when such powers are necessary in
connection with law and order, In
1262 when Arunachal Pradesh  Wwas
invaded by China, there was some
evacuation by some people from that
area, and also from Assam, including
Government officers. In such situa-
tions, law and order questions may
arise in which case, the Governor may
be required to have such powers (In-
terruptions) . Such powers may have
to be exercised very rarely only, when
such situations arise. Again a consti-
tuticral interpretation may be given
to the clause in question, namely, that
the Governor will exercise such
powers in consultation with the
Council of Ministers. Such consulta-
tion chould be effective. Such an
interpretation is possible. But even
if that interpretation be not given, a
parliamentary practice can be evolved
in course of time that, in fact, such
powers will be exercised only after
effective consultation bv the Governor
With the Council of Ministers, That
will avoid problems. Certainly &
duly elected Council of Ministers
cannot be brushed aside by any-
Governor at all, .

SHRI CHATURANAN MISHRAYy
Just one point. The Council of
Ministers is only to aid and advise-
the Govemor

~
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MR. CHATRMAN: You want to give
up your right to speak?

SHR1 BAHARUL ISLAM: The
Council of Ministers or the Ministers
will he duly elected members of the
Assembly, That is what I mean,

Now, with regard to the nuiber
of seals, my friend was objecting to
it, saying, the area is very big, the
population is so much, why only 307
“The explanation has been given in.the
Bill itself. ¥ has Dbeen said that
becanse the existing legislature con-
tains only 30 members, only to lega-
lise that, the figure of 30 has been
‘retained. Subsequently, it is sail, an
amendment will come laying that the
Assembly will consist of not less than
30 members. If it is “not less than
30” it may go up to 40. Then the
difficulty will be avoided.’ :

SHRI NIRMAL CHATTERJEE (West
‘Bengel); Then let it provide for 60,

SHRI BAHARUL ISLAM: “Not less
than 30” means it can go up to 40, or
-even upwards, We do not know...

SHRI NIRMAL CHATTERJEE: You

provide for 60 in the Bill (Interrup-
tions) .

SHRI BAHARUI, ISLLAM: The next
point ‘raised by my friend wWas: why
should there be only one High Court
for seven States?

MR, CHAIRMAN: In a good debate,
MembeTs take note of the points and
meet them when their turn comes, If
‘you just mention like this, nobhody
‘will be able to answer it.

MRI BAHARUL ISLAM: So far as

fhat Bigh Court is concerned, Sjr, I
have some personal experience of that
High Court, For example in Aruna-
¢hal Pradesh there are very few
cases, only a few applications. He
was faying: why not a permanant
bench? Permanent bench has already
been provided for in the Bill itself.
There will be a permanent bencn in

"missioners, -
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Arauachal Pradesh as in the other
five States. Now, the largest number
of cases is from Assam. The second
largest numbeyr is from Manipur, The
third ‘largest is from Tripura. And
then come Nagaland, Meghalaya and
Arunachal Pradesh. From Arunachal
Pradesh, there will be very few cases,

~only s few applications. Therefore, if

you establish a High Court for an
area like Arunachal Pradesh, there
will be a huge waste of monay. It
was in the wisdom of the people of
those sreas that they claimed perma-
nent benches rather than separate
High Courts. Possibly my hon, friends
would know the huge expenses incur-
red in each High Court. Therefore,
one High Court for all these seven
States is quite sufficient, What is
more necessary is this. Now we have
only 10 Judges for the Gauhati High
Court, When I spoke on the Mizoram
Bill, T requested the Minister to kindly
increase the number to 16, New I
will reques: him to kindly increase
the number to 18. Because one per-
manent bench will be necessary at

-Arunachal Pradesh, I will, therefore,

requesy the hon. Minister to see that
18 Judges, in total, are appointed for
the Gauhati High Court, As I have
already indicated, their social system
is very simple, I myself visited that
area on the north side of Assam o
the eastern side of Assam, beitweea
Burma and  Assam, on the north
between China and Assam. This area
contains very simple people: their
life is simple; even their social sysiem
is simple. There are very few litiga-
tions. There is, therefore, only three-
tier judicial system, namely, at the
apex the High Court and then below
the Magistrates and the Deputy Com-
It is the Deputy Com-
missioner Who is the revenue head,
who is also the head of the subordinate
judiciary. He exercises the powers of
a Sessions Judge., Against his orders
an appeal lies only to the High Courd,
Most of the Acts, the big Codes like
Civil Procedure Code, Criminal Pro-
cedure Code, do not apply to this
area. Only the spirit of these Actw
»pplies. Even the Registration An
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does. not apply. Therefore, from this
you can judge how simple their social
system is. Therefore, the judicial sys-
tem is also very gsimple. What is appli-
cable is the Customary Law of those
people, including their Customary
Personal Law. Even their marriage,
diverce, everything, js governed by
their  Customary Law. Therefore,
their judicial system is very simple,

I now say a few words with regard

to the development of this area.
During the British time, for all
practical  purposes, Arunachal Pra-

desh was a no-man’s land. The British

Government did practically nothing
.13 this area.
dent Government, after independence,
a lot of things have been done.
I have seen with my own eyes. during
the British time there were no schools,
there were no dispensaries, there were
ne hospitals, no roads at all: After in.
deepdnence I have seen hospitals
have been established, roads have
been constructed. schools have been
established. Possibly it may be a
news to most of the Members here
it I tell them about thz apples of
Arunachal Pradesh. Up till now to
our knowledge Kashmiri amri was
the best apple in the country. But
” do you know in competition Kashmiri
amn was defeated by Arunachal

- SHRI GHULAM RASOOL MATTO
{Jammu and Kashmir). Hear, hear.

- SHRI BAHARUL ISLAM: Mr.
Matto ig applauding. Yes, in a com-
petition his amri was defeated by
Arunachal Pradesh apple...

SHRI GHULAM RASOOL MATTO:
That shows the north and the east are
meeting together.

7
" SHRI BAHARUL ISLAM: In the
end, Mr. Chairman, we will be very
glad, we hope. under the very good,
young, dynamic and sober Chiet
Mim’stor Gogong Appang’s leadership

{9 DEC. 19861

Thanks to the indepen-
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gresg including developmenti in agri.
culture, forestry and other mat
ters, With these words I support the
Bill.

SHRI M. KADHARSHA (Tamil
Nadu): Sir, I associate myself with
the honourable Home Minister and
other colleagueg in felicitating the
people of Arunachal Pradesh on this
occasion when they are getting state-
hood. As a party which has been
demanding more autonomy to States,
we are here to support and to wel-
come the Bill. In fact, even when
the Mizoram Bill was taken up in this
House, we demanded that Arunachal
Pradesh should be given statehood.
The people of Arunachal Pradesh
were demanding statehood for a long
time. In fact, Arunachal Pradesh
became a Union Territory even before
Mizoram was declared a Union Terri-
tory. But Mizoram was given state.
hood earlier because the people of
Mizoram indulged in insurgency acti-
vities, whereas the people ot Aruna-
chal Pradesh are getting statehood by
following peaceful methods, Gandhian
methods. The Government ha; taken
a positive step. Arunachal Pradesh
is locateqd at a very strategic point.
Even after they expevienced the
attack of Chinese, not only in 1971
even later than 1971, they have re-
mained peaceful all these years. Im
spite of all that, they remained peace-
ful all these years and I am happy
that the Government i; conferring
Statehood today on Arunachal Pra.
desh,

Sir, in this connection I would like
to point out that the population of
Mizoram is only five lakhs and the
population of Arunachal Pradesh &
only about seven lakhs. There are
many other Union territories waiting
on the wings. For example. Delh? is
demanding Statehood for quite 5 long
time and the population of Delhi is
about seventy lakhs. Similarly, the
people of Goa are demanding that
Goa, Daman and Diu should be given
Statehood. They demand not only
Statehood, but also they demand thef
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[Shri M. Kadharsha]

their language Konkani should be
made the cfficial janguage of the State
of Goa. This is a geuuine demand
and before it is too late, the Govern-
ment should consider the demands of
the Union territorieg like Delhi, Goa
Pondicherry. I would also like to
reming that if the Union territories
and Stateg remain peaceful. peace
will prevail at the Centre also.

Sir, I welcome both ihe Bills, In
this connection, 1 would like to point
out that the Governor has been given
sweéping powers ang that is what we

-are not able to accept. As my
honourable - colleague, Shri Mostafa
Bin Quasem, said, the Governor has
been given too much pow=rs hecause
the post of Governor itself is consi-
dered to be a rehabilitating ground in
swr  country. Governors are not
‘ ans’ because on many occasions,
we have seen that they were indulg-
ing in party politics and they were
attending party conferanceg anq they
were also collecting funds for certain
_political  organisations. .. (Interrup-
tions)

MR. CHAIRMAN: Order, order.

SHRI M. KADHARSHA: They
were also interfering in the affairs of
their States. (Interruptions)

MR. CHAIRMAN: Order, please. I
am .calling the House to order.

SHRI M. KADHARSHA. Sir, we
have seen that earlier the Governors
had recommended the ouster of the
popularly elected Govelrnments in
Tamil Nady, in Andhra Pradesh and
event in Jammu and Kashmir. (Intier-
TuptionsQL

MR. CHAIRMAN: Please sit down.
Your time ig over.

SHRI M. KADHARSHA: Some
Governors had recommended the
suster of the elected Governments in
their States. (Interruptions)

'MM, CHAIRMAN: Your _time is
&ver. Wow, Mrs. Deord. -
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SHRI NIRMAL CHATTERJEE: Sir.
have you noticed that the hull's eye
has been hit? (Interruptions)

MR. CHAIRMAN: Mr. Kadharshah,
your time is over. Please sit down.

SHRI M. KADHARSHA; I will take
only two minutes. The powerg that-
are given to the Governor now should
be withdrawn. Thank you, Sir.

. MR. CHAIRMAN: We are not dis-

cussing the powers of Governors.
Now, Mrs. Deori.

SHRIMATI CMEM MOYONG DE-
ORI  (Arunachal Pradesn): M.
Chairman, Sir, [ rise not merely te
support this Bill. but also to welcome
it from the bottom of my heart and

to commend it to the House as a
whole,

Sir, I will explain my reasons. But,
before that, 1 would lik> to thank
those who had the wisdom to approve
the introduction of this Bill and in
particular, our Prime Minister, Shri
Rajiv Gandhi, and the Home Minister,
Shri Buta Singh, who, in the midst

. of so many other pressing concerns

have not allowed our waspirations in
the remote North-East to be neglected.-

Sir, the House is not perhaps aware
of the extent to which Arunachal
Pradesh was neglected before Inde-
pendence. There were less than
thirty students in the lower primary
classes and only a few mileg of roads
in the plains. Now, perhaps, more
than any other hill area in the North-
East, our people are the most closely
linked with the rest of the country.
All progress, every project for our
development and all contact with the
outside world came through pro-
grammeg of which our independent
India can justifiably be proud. We
have shown otheys how rapid change
and progress can proceed without
tension and unrest in a spirit of peace
and co-operation. We have been for-
tunate in the personal interest taken
by our top leaders. The wisdom an
understanding of Pandit Jawaharlal
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Nehru and the team of administrators
whom he chose laid soliq [oundations
for our advancement. His daughter,
the late Mrs. Indira Gandhi was a
" frequent and friendly wvisitor who
helped us forward towards 5 legisla-
ture with a Unjon territory stetus.
Now, in the fullness of time, her son
Shri Rajiv Gandhi, has takzn the final
constitutional step of meeting our as.
pirationg for Statehcod. All this pro-
gress has been achieved without con-
Irentation. agitation or violent un-
rest. Arunachal Pradesh haz remain-
ed throughout due to wise policies
and understanding administrations an
area free from ijnsurgency. This is
all the more reason why 1 would
plead in the House for a unanimous
" vote in favour of the Bill. This js a
national not a party, issue. People
in Arunachal Pradesh should nct feel
that anyone in our country opposes
their aspirations or hinders their
caonstitutional evolution. There need
be no controversy because there has
been no confrontation. There has
been no bargaining. no hloodshed no
suspicions about compromise. It is
merely that our people have grown
up constitutionally to adulthood as
part of our great national family to
which we feel pride in belonging.

This is not the time to complain

" pefore the House about tha problems
of  development within a Union Terri.

tory  framework. It will guffice to

say that, on-our experience, we really

néed Statehood, not as a mere status

symbol, but to help us tc move for-

ward in improving the quality of life

of our people. Armfmmachal Pradesh

has been very successful in increasing

the ghare of ity own revenue by care-

ful investment in forestry  hydel

power and the like. Because we be-

lieve in both self-reliance and coope.

ration. we shall always seek the sym-

pathy and goodwill of Parliament in

_ helping us with resources, hoth tech-
" nical and financial. in completing the
infrastructure of development, which
ig still lagging behind the rest cf the
country. We would always welcome
any all-party delegation to study this.

1617 RS—2.
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It is also essential to continue all
existing provisiong like the inner line
rules to safeguarq tribal rights and
interests in the land and its resour.
ces, and in our culture, language and
religion., There should be special
provision also to ensure that the ad-
ministration of civil and criminal
justice involving decisions according
to Arunachal Customary law would
continue. Such special provisions
have been made with respect to the
States of Nagaland and Mizoram.
Ours is a much more sensitive terri-
tory and such safeguards are abso-
lutely essential for the tribal popula-
tion. Though no specific mention of
these issueg seems to find a place in
the Bill now before us. I am glad that
our hon. Prime Minister had assured
yasterday in the Lok Sabha that there
are already provisions to safeguard:

(1) Religious and social practices
of the Arunachalees.

' (2) Arunachal cu};tomary laws
and procedures.

(3) Administration of civil and
criminal justice involving decisicns
according to Arunchali customary
law. .

(4) Ownership and transfer of
land ang its resources.

Arunachal is the biggest geographi.
cal constituent in the North-East. It
measures 83743 sq. kms. ag against
Assam’s area of 78,438 sq. kms. When
Nagaland became a State, it had a
population of approximately 5 lakhs.
They were granted 60 seats in the
Legislative Assembly. We have a

_ present population of approximately

7 lakhs, which is highly scattered in
difficult terrains, which hinders com-
muynication. In the Bill granting
Statehood to Arunachal Pradesh, the
number of seats for State Legislative
Assembly has been kept at. forty.
According to constitutional provisjons,
a State Legislative Assembly cannot.
have less than 60 seats. We shall.
therefore; be “extremely grateful if
necessary provisions could bhe made
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for fixing the number of constituen.
cieg at 60 in the proposed Legislative
Assembly of the new State. We wish
to live in peace because we have seen
the ravaging effects of war at the
time of the Chinese aggression jn 1962.
We wish to solve any local problems
about grazing and so fortp peacefully
with our neighbours. But we are also
determined to defend our land and
our distinctive way of life which we
feel safe in the handsg of our Indian
joint family.

For us this Is a historic occasion
and I wish the House to share with
me, as the spokesman of Arunachal
Pradesh, the' happiness. confidence
and determination which we feel this
day. Once again I seek the goodwill
of the House in supporting thiz Bill.
Help us usher in Arunachal Pradesh
as the 24th State of India. Thank you.

SHRI PUTTAPAGA RADHA-
KRISHNA (Andhra Pradesh): Sir,
1 welcome the move of the Govern.
ment to accord statehood for Aruna-
chal Pradesh. On thig ocecasion, on
my own behalf, on behalf of my party
and on behalf’of our leader, Mr. N,
T. Rama Rao. I congratulate the peo-
ple of Arunachal Pradesh. I definitely
support this Bill. But 1 have some
reservations.

The first thing is regarding the pro-
vision in the Bill to continue the
present Assembly as the provisional
Assembly of the State. When the
Statehood is given to Arunachal Pra-
desh, the Government can reorganise
delimitation and they can gc ahead
with the fresh elections. If they need
some time, they may take one year.
But when the statehood is accorded,
a new gtatus is given and a new life
is given, the present Assembly need
not be given full term. It should be
reconsidered by the Government. It
is like old wine in a new bottle. So,
I have my rveservation on this pro-
vision,

The second thing is that the Advi-
sory Committees gre provided in the
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same Bill. I think it is not desirable.
It is a sort of interference by the
Central Government in the State Ad-
ministration. The other point s
about the power of the Central Gov-
érnment to give directions to the
State Government. This is eleo
against the spirit of federal gystem.
Sir. the other day when the discussion
was going on on the Punjab issue, the
hon. Prime Minister had made it
clear that there is no provision for
the Central Government to give any
direction to the State. It ig contrary
io the opinion expressed by the Prime
Minister. That is why, I cppose this
thing. It is a sort of parallel adminis-
tration in the States. So, T oppose
these two provisions. But I welcome
the Bill. o

Coming to the Constitutional Am-
endment, I vehemently oppose the
provision of special powerg to the
Governor of Arunachal Pradesh.
Justice Baharul Islam has given the
example of Nagaland. But since the
formation of Nagaland. the Governor
of the State hag not exercised his
special powers on any occasion. They
have remained only ornamental
powers. Therefore, such power is not
required. There is the other appre-
hension that the Governnment may ex-
tend such powers of the Governors in
other Stateg also. Already there has
been a debate in the country that the
Governor'’s post should be done away
with. On this occasion, the Govern-
ment is giving additional powers to
the Governor. Alreadv Mr. Kadhar.
sha has rightly pointed out that there
is a controversy over the role of the
Governorg in the Southarn States and
in some other States. They have been
working as the agents of the Central
Government,

MR. CHAIRMAN: Time up.

SHRT PUTTAPAGA RADHA-
RRISHNA: One minute only. In my
childhood, T have seen that the State
of Nizam was thete,
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MR. CHAIRMAN: As long as the
Members gpeak on the Bill, I allow
them as much time as they want.

SHRI PUTTAPAGA RADHA-
KRISHNA:

MR, CHAIRMAN: It will not go on
record. Time 1is over. Please sit
down.

SHRI JERLIE E. TARIANG (Me-
ghalaya). Mr. Chairman, Sir. [ thank
you for thig opportunity to partici-~
pate in the discussion on Arunachal
Sir, the Constitution (Fifty.fifth Am-
endment) Bill ig happily welcomed,
it seems, by many Members of the
House except a few. I think any rea-
sonable Indian should welcome it.

The people of Arunachal have re-

mained very loyal to the country in
spite of many difficultieg which they
had to face.

Sir, I would like in this connection
to refer to one incident that happened
in Shillong in 1955 when all the hill
leaders met and Mr. Phizo, the Naga
leader also came and attended the
meeting. When all the hill leaders
pressed that we should merge with
India and enjoy the autonomy that
has been conferred by the Constitu-
tion, Mr. Phizo refused, and he was
keeping quiet. At last, he said. “all
right, you the rest of the people of
the hill areas go in one boat and we
the Nagas will go in another beat. If
your boat sinks you come to our
boat; if our boat sinks we will come
to your hoat. Let us row now.” Sir,
T can never forget these words . With
the announcement of the Statebood.
I am happy that the Nagas have come
to our boat, to have their boat within
India.

Sir, T had an opportunity of visiting
Arunachal very recently. I have seen
how scattered it is. The people are
very simple. They have so many tri-

- pes, and the areas are very vast. 1 think

it will be very good if the Govern-
ment of India would reconsider in

*Not recorded as ordered by the
Chair,

]
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trying to give them more seats. If
the other States could have 60 seats,
I hope in due course the Government
of India and the hon. Home Minister
will kindly consider giving them
more seats so that more tribes could
be accommodated. Sir. there are very
small tribes. It will be impossible
for them to be represented in the
Assembly unless they are given such
constituencies where they would be
forming g majority. Sir, in this con.
nection, I want to remind the House
of the 1962 aggression by China. We
were thinking that any moment China
would even take all gur land and we
would be under the Communist China.
It was such a time when the
whole country should pe with us. But,
at that time, whers were our CPM
friends? Were they not with China?
And now they are talking as if they
are very much concernad with Aruna.
chal Pradesh. Why don’t they realise
that the Prime Minister and his Gov-
ernment are very much sympathetic
towards the interests of the Aruna-
chalis and that they have brought
out this Bill and the House has Leen
extended for the purpose? Sir, I do
hope that the Memberg at least in
this House will not oppose this
although in the other House some
Membérs have opposed it. It only
creates a feeling in the minds of the
people. the simple people of Aruna-
chal that there are some people who
are not happy in their getting the
Statehood.

Sir, about the powerg of the Gov.
ernor, we have seen here that the
Governor's power may be withdrawn
at any time by the President. I do
hope that in due course the President
will withdraw all these powers. But
in the meanwhile the Governor will
always consult the Council of Minis-
ters which is provided in the Consti-
tution.

With these few words, Sir, T wel-
come the Bill. And T really appeal
even to those who feel that they are
opposing the Bill that for the sake of
the people of Arumachal Pradesh,
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kindly come forward and support
unanimously this measure g0 that we
can prove to the people of Arunachal
that the whole of India are happy in
the granting of the Statehood to
Arunachal Pradesh.

SHRI JASWANT SINGH (Rajas-
than): Mr. Chafrman, Sir, whenever
any section of the great family of the
Indian people join us at a leve: which
they earlier felt belonged to them and
is their due then it is a happy occasioa
for ug and it is an occasion where we
woulgd like to share with the Govern-
ment the measure that they have
broughtforward as also the hapes and
aspiration of our bretheren in Arun-
cha! Pradesh.

Sir, I rise to support this Bill. Cn
the occasion of the debate which tuak
place for the grant of statehood fo
Mizoram which we had for different
reasong opposed, which I had for
different reasons opposed, even then I
had occasion to say that if siatehood is
being granted to Mizoram why not to
Arunachal Pradesh and that really
does beg the question and I would be
asking this question from the hon.
Minister for Home Affairs ag t» what
criteria is adopted by the Goveinment
for the grant of statehood or for denial
of statehood. We would like to be
taken intg confidence, We would like
to be informed as what judgemental
norms are applied by the Govern-
ment. When we pleaded = f¢r
Arunachal on the occasion of
statehood being granted. to Mizoram,
the Government kept silent. As in-
deed we are pleading today if you
have granted statehood to Arunachal,
why statehood is being denied to
Delhi or for that matter, to Goa.
- And unless the Government i3
able to  explain to  us what cvi-
tera ti adopts in the  matter
of grant or denial of statehood, it will
remain an exercise in political patro-
nage. and this is something objection

..able in the " manper in . which this
whole businesg of statehaod 1g being
. granted or denied.

-F will come, Sir, to a point which

has bheen mentioned by various other
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speakers and it is about the special
powers that have been given to the
Governor of the proposed new State.
But I will not repeat what other Mem-
bers have already said. I am given’
to understand that special powers
have been conferred upon the Govei-
nor of Arunchal Pradesh keeping in
mind the geographical location of the
State, its sensitivity in  respect of
being close to China. Now ijtis a
known fact parts of Arunchal are
claimed by the People’s Republic of
China, incursions had taken place
about which, Sir, you have from the
Chair given the Government a direc-
tion that they ought to come forward
with a statement about those incur-
sions. This House in compliance with
your statement is still awaiting 2
statement from the Government about
those incursions. T am given to under-
stand that in Miangaon of Arunachal
Pradesh there are further incur:iors.
Now there is a diplomatic aspect, an
international aspect of grant of state-
hood to Arunchal because we all know
that difficulties had arisen in respect
of the boundary outline, the not-re-
cognition of Mcmahon line by the
Peoples Republic of China and, there-
fore, today is a fit occasion wnen we
are granting statehood to  Arunachal,
we are drawing them into the ambit
of the Indian family, perhaps the hor.
Minister would come forward and take
the House into  confidence about
Chinege incursions, particularly in the
context of the Governor’s powers. 1
cannot help reflecting that whereas on
the one hand you are granting state:
hood to a people deservedly so and we
comedly so. on the other hand, by cop-
ferring such powers on the Governqr
who is a State appointee you are it
appears, taking them away. Please,
therefore, rconsile this doubt.

I have, Sir with me here a memo-
randum which wag submitted to  the
Prime Minister by All  Arurachal
Pradesh Students’® Union and without
repeating the other points which
other speakers had mentioned I think
it ig necessary for me to highlight
some aspects of the memorandum be

PP
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cause they relate to the gpecific as-
pects of the grant of statehocy to

Arunachal Pradesh and  what

ought to be done. The first

is about law and order
in  Arunachal Pradesh, and the
students’ union of Arunachal Pradesh
has in a memorandum to the I'rime
Minister mentioned that as the situa-
tion obtains today in Arunachal Pra-
desh, no processions or demonstra-
tions or freedom of movement of any
kind are permitted, that processions
in opposition to Chinese incursions in
Arunachal Pradesh were  debarred
by that Government, that Section
144 is almost permanently rromulga-
ted, and similar other difficultice
were mentioned.

One particular aspect about refu-
gees and the influx problem in Aruna-
chal Pradesh is noteworthy and, per-
hape, the hon. Home Minister would
throw some light on it. Here, the
representation says that the recent
Chinese incursion in the gensitive bor-
der State has created a sense of in-
sacurity in the minds of the people,
I also remember, and recall an ear-
lier occasion when an hon. Member
from Arunachal Pradesh went to the
extent of saying that officials have
- started evacuating Tawang. It also
goes on to say that in areas like Miao
Circle, in the Tirap district, out of the
total population of 57,000, only 12,000
are Arunachalese, T would caution
the Government against such a situa-
tion. Here is a memorandum from the
students’ union, and this students’
union has been in existence in Aruna-
chal Pradesh since 1947, and if they
have come forward and represenied to
the Prime Minister that ocut of the
total population, for instance in Miao
Circle, of 57,000, only 12,000 are Aru-
nachalese, you cannot ipnore this and
1 would request the hon. Minister to
come forward and inform wug as to
what they are doing.

There is just one more point about
educaton. Being a students’ union,
they have come forward with very
noteworthy and worthwhile aspects on
education which is—please recognise
—inextricably linked with job oppor-

.
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tunities within Arunachal Pradesh.
Any development in education, ag we
conceive of it, in the rest of the country
might not be wholly applicable 10 a
State which is unique in itg lifestyle,
unique in its echo system, as far as
Arunachal Pradesh is concerned. The
pointy raised by the students’ umion
are noteworthy, and I woulg request
the hon. Minister to throw some light
on that. Centre has, I beiieve, granted
a university to Arunachal Pradesh.
But because of the lukewarm ap-
proach of the State Government, the
construction of the university is at a
snail’s, pace. There is a demand of
the students that this mavy be com-
pleted earier, There is a further de-
mand that North-Eastern Regional
Institute of Science and Technology
be established early. There is a fur-
ther demand that to enable and faci-
litate the studenta of Arunachal Pra-
desh to pursue higher education, three
more new colleges, including the
standard law college, be established.
Then, there is a stipend which is
given to students in Arunachal Pra-
desh, and naturally enough, they say,
on account of inflation, it ought to be
at a higher scale. Just one more point
about education. There is a ‘means’
test which is applied for the State of
Arunachal Pradesh. This meang te‘st
determines how much assistance  will
go to a student, depending on the
average income of the family. T _thmk
this means tect standard as applicable
now in Arunachal Pradesh is too low
and needs to be revised.

These were the gpecific points that
1 had to make in respect of ‘ grant
of Statehood to Arunachal .Pradesh.
We in the BJP, welcome it; T per-
son'allv welcome it gnd T support and
congrétulate the Government for
pringing forward this measure and we
welcome our brethren from the S.tz'lte
of Arunachal Pradesh who are Joln-
ine us as equal members in all res.
pei‘tSJ in the larger family of the umion.

SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH (Maharashtra): 1
rise to support the Bill—rather hoth
the Bills. As a matter of fact, both
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these Bills may be considered in the
spirit in which they gre taken up,
and not in specific letters.

Sir, India is a sovereign
country deriving its power and
strength from the people, The Pream-
ble of the Constitution of Indig says——

1 quote;

“WE, THE PEOPLE OF INDIA,
having solemnly resolved to conmsti-
tute India into a SOVEREIGN SO-
CIALIST SECULAR DEMOCRA-
TIC REPUBLIC and to secure to
all itg citizens:

JUSTICE, social, economic and po-
litical

LIBERTY....

EQUALITY....

FRATERNITY.. .

IN OUR CONSTITUENT ASSEM.
BLY this {wentysixth day of Nov-
ember, 1949, do HEREBY ADOPT,
ENACT AND GIVE TO OURSEL-
VES THIS CONSTITUTION.”

This means, all the States in India
are equal partners, Ours is a partici-
patory democracy. Therefore, in thia
context, when the Government, after
giving full consideration to the agc-
pirations of the people of Arunachal
Pradsh, arrives at this decision, to
grang them Statehood. it certainly de-
gerveg our appreciation. Sir, in the
modemn times, we have come closer
through communications, science and
technology and developments in so
many other fields. Thercfore, the as-
pirations of the people of Arunachal
Pradesh also have grown and they
desire to have equal status with other
States. They desire to have more edu-
cation, more irrigation etc. Now, the
Arunachal Pradesh Government ig a
kind of representative Government,
having limited political, social and
economic powers, They were not fully
equal with other States. Therzfore,
all the while, they have been deman-
ding that they should be given equal
status with the rest of India. There-
fore the Government deserves our
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congratulations on arriving at
decision,

this

Sir, in India, all States are equal.
No one State is guperior to the other.
All States are equal, Every individual
has one vote, whether he pe a stone-
cutter or a businessman or a Prime
Minister. Al] people are equal, Thera-
fore, it is really a very noteworthy
decision taken by the Government of
India to confer Statehood on Aruna-
chal Pradesh, Sir, democracy in India
is not only a political structure, but
it is alsg an economic ang social struc-
ture, When we grant this social and
economic structure to the rest of
our brothers, it is really a good thing
in the history of our democracy.
There is political awareness in Aru-
nachal Pradesh, as has been rightly
pointed out by friends from the other
side. The gtudents desire, the far-
mers desire, the people desire, to
have equal status, equal rights. There-
fore there ig nothing wrong in arriv-
ing at this decision. The greatest task
before the Government is to translate
the promises given to the people of
Tndia. When we translate the pro-
mises, nobody can say that we are not
honest in our efforts, The Govern-
ment by granting Statehood to Aru-
nachal Pradesh are only fuliilling the
promise given in our Constitution.
Therefore, T support both the Bills,
Thank you, ’

SHRI GHULAM RASOOL MATTO;
Sir, the Home Minister is not here.

MR. CHATRMAN: There is another
Minister to represent him. I wish to
inform the House that the Prime Mi-
nister is likely to intervene around
half past twelve,

SHRI DHARANIDHAR BASUMA.
TARI (Assam). Sir, I want to speak.
T should pbe given time,

MR. CHAIRMAN: [ do not know
whether your whip will give us your
name. It is a matter betwekn you
and your Whip, Yes, Mr. Matto.
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SHRI GHULAM RASOOL, MATTO:
Sir, on behalf of the people of Jammu
and Kashmir T congratulate the people
of Arunachal for being granted the
Statehood. This is a very good occa-
sion for them 35 well as for us to re-
joice, The Constitution (Fifty-fifth
Amendment) Bill, 1886, is before me.
I would like to speak g few clarifica-
tions.

On page 2 it ig written, “Provided
that if any question arises whether
any matter is or is not 3 matter as
respects which the Governar is under
the clause required....” I do not
know whether it is a correct Englist
and also I have mot been able to
understand  whether the word “as
respects which the Governor is under
this clause required to act....” are at
all required. This may be explained.

My second point is this, the hon.
Home Ministe, has just now come,
The Governor of Arunachal Pradesh
under the Constitution (Fifty-fifth
Amendment) Bill has been given
certain powers. When these powers
arc to be revoked, they will be re.
voked in consultation with the Presi-
dent of India. It is written:

“Provided further that it the
President on receipt of a report
from Governor or otherwise is
satisfied that it ig no longer neces-
sary for the Governor to have
special responsibility with respect
to law and order in the State of
Arunacha]l Pradesh, he may by
order direct that the Governcr
shall cease to have such responsi-
bility with effect from such date
ag may be specified in order;”

It ig written that the Governor of’

Arunachal ghall have special respon.
sibility with respect to the State of
Arunachal, and in the discharge of
hig functions the Governor ghall. after
consulting the Council of Ministers,
exercise hig individual judgment as
to the action to be taken.” Here also
it ghould have been stated in consul-
tation with and under the orderg of
the President of India.’ If hig powers

v
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can be revokeg through an Order of
the President of India it is natural
that at the time of vesting the powers
also, it should have been mentioned
that it wil} be dong 'p_y the order of
the President of India. I say so be-
cause jn Jammu and Kashmir State
we have had a bitter experience.
We, in Jammu and Kishmir had a
Governor's rule under Articl, 92 of
the Jammu and Kashmir Constitu-
tion which gave enough powerg to the
Governor. He wag not responsible
to the State Legislature nor the Par-
liament and he acted ag a Moghul
Despot. I will not question the Home
Minister if a point is made
that in view of the kensitive location
of the State of Arunachal Pradesh
these powers are being given, but
what I require is that this proviso
also should contain the words by this
Order of the President of India’,
Otherwise. the Governor may be the
boss, master of all that he surveys
and responsible towardg none. I
would, therefore, like the hon, Min.
ister to assure us on these two points.
ﬁr&tly“ as myd friends have said,
thig power should not be useq and it
it ig to be used, it must be used in
consultation with and under the
Orderg of the President of India. I
say so because when the Ordinance
is issued by the President of India.
Parliament also can have an gppor-
tunity to discuss it. Similarly, when
the Governor exerciseg these powers,
he should report to the President eo
that hig action can be discusseq over
here, whether it wag needed or not.
Thig is very important. Unless he is
made responsible tc Parliament, he
will become a despot like a Maharaja
or 3 Moghul Maharaja like Shri Jag-
mohan had been acting during the

Governor’y rule. Kindly enlighten
ug on this. I do not object to the
special poweras being given to the
Governor, but the exercise of the
powerg shoulq be in consultation with
and under the Orders of the President
of India, taking into consideration
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the Parliament ang alsp the Govern-
ment of Indiag because it is very
ciearly stated that in the case of revo-
cation, President of India is to be
coasulied, but not when it ig in-
voked, I hope that he wil] agree to
Iy suggestion that the words ‘“in
consultation with and under the
Orders of the President of lndia”
should be added to Art. 371H(a) so
that Parliament hag also the power
o discusg this,

1 also feel that the hon. Home
Minister should throw light on this.
Under the Arunachal Pradesh Bili,

- the Assembly shall consist of 40
members. Will he need another
amendment of the Constitutiop, when
the electiong are held? The number
of 30 is not needeg to be mentioned
in the Constitutional Amendment and
"if it is needed, wil] he consider hav-
_ing a mid-term poll in Arunachal
Pradesh so that the Assembly there
consists of 40 memberg, ag mentioned
in the Bill

1 again - congratulate the Govern-
-ment of India for conferring state-
hood en Arunachal Pradesh and also
the people of Arunacha] Pradesh for
attaining the Statehood and I support
this Amendment. Thank you.

. SHRI DHARANIDHAR BASU.
MATARI: gir, at the outset I must
- - welcome these Bills and also congra-
tulate our dynamic youthful Prime
Minister and also the Home Minister.
Arunachal Pradesh ig a very beauti-
ful State. I request you. Sir, just to
see it yourself. Tt js beautiful not in
geographical terms only; you will be
simply charmed to. gee it and people
with variety of costumes,

SHRIMATI OMEM -~ MOYONG
DEORI: He hag already visited it.

MFE. CHAIRMAN: I had special
responsibility for it as = a  Defence
Minister. )

SHR1 DHARANIDHAR BASU-
MATARI: You wlil be charmed
forthwith, Sir. I therefore request

(Amdt.) Bill, 1986 43

vur Government jusl to preserv, the
casioms and costumes and soc.al
.aws. The system of Arunachal pra-
d.stt is quite different from the
other nill States, They have got
tlang whichi have laws of their own
and there is no quarrel between one
anoviher, lf you see the womenfolk,
you wili understand what clan they
welong o with their way of life.
Please don’t interrupt. Don’t disturb
me. 1 have not disturbed you, Sir,
tiiey are. so 1_0yal to each other.. 1
am a tribal and I am very much
enchanted to see the Arunachal Pra.
desh people. I have been there many
times, [ had beep sent by the Gov-
ernment of India along with the
Députy Speaker of Lok Sabha just

“atter the Chinege aggression. There

we found that everybody whom we
asked said “we arg not supporting
China; we are to be helped by Gov-
ernment of India; we are Indians”.
Everybody said so. It has ter dis-
tricts, I had visited all the ten dis-
tricts and I found that the attitude
ol the people wag nice towards
[ndia. “Therefore it jg quite right for
our Government of Indig and the
Prime Minister and Home Minister
to -confer gtatehood on them. I must
congatulale our tribal brethren of
Arunachal Pradesh that they have \
achieved statehooq without ary agi-
tation. Here some of the Mermbers
have read out from a students’ memo-
randum. ] do not know about it
We have not received it, But they
are quite different. Those who are
senior members of Parliament and
Assembly are very, very quiet and
satisfieg with what they are given
by the Government of India. Our
beloved Prime Minister Mr. Nehru
used to say many times that he want.
eq cspecially these areag to b given
all powers to develop in their own
genius. Rather he used to say that
the tribals should be allowed to de-
velop their own genius. Therefore
thig shoulg be remembered by our
Government. They should be allow-
ed to develop ip their gwn way. The
land should be preserved according

)‘



49 Comnstitution Fifty-fifth

to their personal law and no other
law should be brought in jusi to
disturb them. My request to the
Home Minister ig especially to retain
th’s “inner line”. This “inner lue”,
though it wag there in the time of
the British, is to be maintained, is
to be retained, otherwise people
-like the Communist Party, the CPI
(M) and otherg will try to exploit it.

Just now one CPI(M)...

- SHRI DIPEN GHOSH (West Ben.
.gal): That is why you have asked
for the outer line...(Int,er'rm_ltions).

SHRI NIRMAL CHATTERIEE: He
is very. frank. We should congra-
tulate him that he wants one line
for the communistg of the country.

SHRI DHARANIDHAR BASU-
MATARI: I know communism.

SHRI DIPEN GHOSH: Dges the
Home M'nister conform to his views?

. SHRI DHARANIDHAR BASU-
~MATARI: I know the communists, At
the same time, the Communist Party
and CPI(M) are shedding crocpdile

tears. That is the feeling of the’

entire people of Arunacha] Pradesh
. (Interruptions) .

SHRI GURUDAS DAS GUPTA
(West Bengal): What ig this commu-
nist movement and Chinegs invasion?
"This is absolutely irrelevant
... (Interruptions). ..

. SBHRI DHARANIDHAR BASU-
MATARI: We have been exploited
enough by those people. We who
are in the Congregg know it and
therefore we are not going to be
misled by those people who are think-
ing and speaking in their owp terms.

. I, therefore, support this Bill whole.

heartedly. I only request Mr. Buta
Singh, personally. to maintain and
‘retain all the customary laws of this
‘dreg and this area should be deve-
loped.
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Now, Sir, ag you know, there is
no road no  irrigation, nothing of
that sort. I must thank the misgion-
aries who developed tribalg other
than those of Arunachal. At the same
time, I am very happy that the Aru-
nachal iribals, who are my brethren,
did not allow none other than the
Ramakrishna Mission. The Rama-
‘krishna Mission has been working
there quite a lot in order to develop
the tribals there. I request the Home
Minister to help in the form  of
money and material to help develop
education there,

Sir, when the British had left, my
owq tribals  were having only one
graduate among them. Now I cannot

“count the number of graduates in my

own district. Who did it then? Only
the Government of Indja did it; only
the Congress did it. We are grateful
to the Congress who developed the
tribals so much after Independence,
We have great trust and belief in the
leadership of our dynamic Prime
Minister; Mr, Rajiv Gandhi. Once 1
had the chance to meet him and I
requested him to just visit the tribal
area as his mother and grandfather
did, and he has graspeéd the idea.

SHRI DIPEN GHOSH:
exhausted yourself,

You have

SHRI GURUDAS DAS GUPTA: And
we have exhausted our patience,
... (Interruptions) .

SHRI DHARANIDHAR = BASU-
MATARI: We shall not be threatened
by them. T request the Home Minis-

" ter to help us because otherwise other

parties may exploit them. The CPL
(M) or the Jana Sangh may expluit
them if they do not get help...(In-
terruptions) ...I request the Home
Minister to see that here is develop-
men of the tribale people.

MR. CHAIRMAN: Please sit
down..._(Interruptions) Mr, Chatura-
nan Mishra. .. (Interruptions) Noth-

- ing will go on record., Please sit
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down. (Interruptions). Whatever you
say doesn’t go on record. Please sit

down., Mr. Mishra
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SHRI P. N, SUKUL (Uttar Pra-
desh): It js indeed a very welcome
step that our Goveimment is going
to confer Statehood upon the people
of Arunachal Pradesh, This atep of
the Government is, of course, going
to fulfil the long-felt hopes and aspi-
rations of the people of Arunachal
Pradesh, As some Members have said,
our people from Arunachal Pradesh
are the most Dpeace-loving people.
There has been no insurgeacy there,
as it has been in Mizoram, in Naga-
land, in Tripura or in any other part
of the North Eastern area. So, it is,
indeed, as I said in the beginning, a
very welcome step that Statehood 18
being conferred upon those people.

As some of the friends have already
mentioned, for certain States We have
special provisions under Article 371
of the Constitution, With regard to
this new State of Arunachal Pradesh
also, there should e special provi-
swns to the effect that the Central
laws will not affect their own custom-
ary laws, as under Article 371 A, this
provxsxon is there for Nagaland, under
Article 37T1B this provision is there
for Assam, under Article 371C, this
provision is there for Manipur, Simi-
lar provisions should be invoked in
the case of Arunachal Pradesh also.

In Article 170 of the Constitution,
it is given that minimum number ot
Members in a State Assembly should
not be less than 60 and maximum
number should not be more than 500.
In this particular case, our Govern-
ment says there should be 40 Members.
Well, it may be because of the present
number of legislators there, but if it
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is to continue even in future, then 1
hope there must be some very valid
reasons why our Government wants
only 40 Members to be there in the
Assembly, I hope our hon. Minister
will very kindly explain this special
feature to be kept restricting the
number of members only to 40 in the
new Assembly of the State.

Sir, I read the Lok Sabha debates,
Sotne Members said...

MR. CHAIRMAN: You are not

supposed to...

'SHRI P, N. SUKUL: .

the Lok Sabha debate?
ME. CHAIRMAN: You may Say

some people have said. '

- §HRI P. N. SUKUL: I am not taking
their names,

ME. CHAIRMAN: No, ...

SHRI P. N. SUKUL; Even there
somg Members  said this Assembly
may continue for four years.

SHRI K. MOHANAN (Kerala): I
am on a point of order. Usually we
are referring to the other House
stating “in the other House it has
been said”. Like that we are 3aying.
We are not quoting them.

SHRI P. N. SUKUL: 1 was simply
refe;‘ring to it. 1 did not take names.

. to quote

MR, CHATRMAN: I warned you in
advance, ’
SHRI P. N. SUKUL: Some Members

said Wwhy this Assembly can go on
for four years? Why not have imme-

diate elections? Well, this will be & -

provisional ~ Assembly as has been
frientioned heré. Now, the State Chief
Minister can recommend the dissolu-
tion of the Assembly and call for
‘holding of elections, TheTe is not
going to be any bar on it. Our Central
Government can consider that aspect
when that proposal is made and
transmitted to the Central Govern-

ment,
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I was not very surprised when some
of our Marxist friends opposed these
special powers of the Governor. As
far as I remember when the Chinese
attacked NEFA in 1962, our Marxist
friends were  trying to help the
Chinese.

MOHANAN:

SHRI K, It is all

nonsense.

SHRI P. N. SUKUL: It is part of
history. You cannot deny it. You
cannot contradiet it, You go into the
history,

MR. CHAIRMAN: Mr. Sukul, why
do you create unnecessary controversy,
Confine yourself to the Bill,

SHRI P. N. SUKUL: It is no contro-
varsy.

MR. CHAIRMAN: I will not allow
you to speak outside the Bill,

SHRI P. N. SUKUL: This is just a
remark on their ideology and practice.
At that time they were trying to help
the Chinese. Today also they do not
want the special poWers to be given
to the Governor of Arunachal Pradesh,
I feel that these special powers have
heen necessitated because ot the special
situation in Arunachal Pradesh. We
all know that China is still claiming
a certain part of Arunachal Pradesh
as its terrifory. That ijs why a provi-
sion has been made in the BRill for
giving special powers to the Governér
who will be also having some initia-
tive in the matter,

M_R.‘ CHAIRMAN: You are absolu-
tely right, Now you may finish,

_SHRI P, N. SUKUL: I am closing
with the words that the conferment
of Statehood on the Union Territory
of Arunachal Pradesh will oniy
strengthen the integrity and solidarity
of our country especially in the North-
Eastern region and it will also fulfil
'the- aspirations of the people of that
region.
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I support the Constitutionf (Fifty-
fifth Amendment) Blll 1986 as well
as the State of Arunachal Pradesh
Bill, 1986. Thank you,

. MR. CHAIRMAN: The Prime Min
ister,

SHRI NIRMAL CHATIERJEE: Is
the thumping of desks for Mr. Sukul
or for the Prime Minister?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): Mr. Chaitman,
Sir, on thig historie occasion—historic
to Arunachal Pradesh and historic for
the country—I would like to first con-
gratulate the people of Arunachal
Pradesh because one more Union
Territory matures into Statehond. 1T
remember when I toured Arunachal
Pradesh, the people there were extre-
mely friendly, very friendly, very
nationalistic and totally dedicated tr
the national integrity and unity of ou:
country. There are tribalgs and some-
times we in our—perhaps the only
world I can use is wisdom—look at
tribals as being backward. But, in
fact, they are highly cultured, very
cheerful and peace-loving people liv
ing in tremendous harmony with
nature and their surroundings, Full
Statehood to Arunachal Pradesh will
draw the people of Arunachal Pradesh
further into the national mainstream,
It will strengthen our national integ-
ration. Arunachal Pradesh has been
the. sentinel, guardmg our Nurth-
astern frontiers and looking - afte-
our territoria! integrity. They heve
come under gevere precssuie at least
on one occasion. The people of Aruna-
chal Pradesh were brave, patriotic
and intensely committed to fighting
and upholding Indlas unity  and
integgrity.

Statehood will give substance anu
meaning to the participation of pecple
in their own welfara and develop-
ment. It will speed up economic .and
social ~ development. Perhaps the
most important aspect when a Union
Territory such ag Arunachal Pradesh
with its' many diverse tribal cultures
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becomes a State, which we have to
take care of is that we must protect
the cultural identity of everyone in
Arunachal Pradesh—of every
different tribe, their systems their
traditions and their heritage. 1 hav2
no doubt that the powers which al-
ready exist in the Constitution allow
the State Government to give full
protection to  Arunachal’s cultural
identity and to its people, their custo-
mary lawg and everything that goes
with their society today. We shauld
try and see that thercis no encroa-
chment in these areas by the Govern-
ment. This is a bit of a controversial
question with some of our friends
that we have given a certain amount
of powers to the Governor. These are
not there so that the Governgr will
use the powers. Of course, if he bas to
use the powers, he will use the
powers but we have seen in Nagaland
the Governor has not been required
to use the powers because things have
gone well. Similarly we do not antl
cipate that in Arunachal Pradesh the
Governor will be required to uce the
powers but because of the situation.
because of the-border difficulties, be

cause of historic need for cerfain extre
care in Arunachal Pradesh, we have
felt it necessary to give some cxtra
powerg to the Governor gor a transi-
tory phase and we will have no hesi:
tation in removing these powers when
we fell things have normalised on thaf
border, And L~ would reguest our

friends that on an issue such as the
border issue in Arunachal Prafgcih—
an issue which goes down to the heart
of cvery Indian, whether he lives in
Arunachal Pradesh or whether = he
lives in Kanyakumari or whether b2
liveg in between—on an issue of tcrn
torial integrity of India, 1 woulg re-
quest our hon. Members to give us
full support at this time = and niot
show any weakness or division in the
House_on an issue which to.us s, an
issue of consolidating India’s mte«nt&'

and India’s unity. With the passing %
thig Blll in the Ra;yq Sabha and- wit®
its coming back to us from the Pre51
dent; Arunachal Pradesh . will become
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a State. The long cherished poli‘iral
aspirations of one more section of our
people will be fulfilled, My best
wishes to the people of Arunachai
Pradesh.

MR. CHAIRMAN: Now, the Home
Minister will reply to the debate.

SHRI BUTA SINGH: Sir, you have
been very kind and fair to me but at
least today, after the intervention of
our hon'ble Prime Minister, extending
his best wishes as a new year gift to
the people of Arunachal Pradesh, I
feel a little bit small in my own hum-
ble way and I am sorry, I cannot add
what the hon’ble Prime Minister has
said. (Interruption).

SHR! ATAL BIHARI VAJPAYEE
(Madhya Pradesh): Why not a simi-
lar gift to the people of Derhi?

SHRI BUTA SINGH: After the
Session you can come and discuss
with us.

MR. CHAIRMAN:
open,

SHRI BUTA SINGH: Sir, the hon.
Members have spafken with on: voice
naturally because a very progressive
step in the development of parliamen-
tary democracy, in our country, has
been taken by the Government under
the dynamic leadership of our revered
Prime Minister, Rajiv Gandhj today
and the House has very rightly given
expression to the feelings of our hon.
Members towards the illustrious
people of Arunchal Pradesh and the
whole House hag unanimously con-
gratulated, both the Government as
well ag the people of Arunachal Pra-
desh, One or two minor issues which
Were raised by some of the huan.
Members about some of the provisiens.
particularly in respect of the cpecial
powers to the Governor and the hon.
Prime Minister has already mentioned
about the transitory nature and also
the powers being given under very,
very special circumstances, because of
the political situation, the geographi-
cal situation in which Arunachal
Pradesh is at the moment placed,

The door is
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Regarding other issues, one hon.
Member, Shri Basumatarj mentioned
about the Inner Line Regulationg to be
protected. Sir, it hag been made very
clear that the Inner Line Reguladcns
wiil continue to be operative in
Arunachal Pradesh because as has
been mentioned by the hon. Prime
Minister, we are keen to preserve tae
identity of our people in Arunachal
Pradesh, their customs, their tra.
ditions, And this Inner Line Permit is
a big guarantee against any intrusion
into their customary practices, in their
laws, in their ways of life. There-
fore, it has been decided that the Inner
Line guidelines will be operative in
Arunachal Pradesh as in some of the
other States in the north-eastern re-
gion. The other issue raised by the
hon, Member_Shri Basumatari and
many other hon. Members was about
the religious and social practices of
Arunachal Praddsh, their customary
laws, ete. Sir, the Bil] itself in clause
46 already provides that “all laws in
force immediately before the appoint-
eq day in the existing Union territory
of Arunachal Pradesh shall continue
to be in force in the State of Aruna-
chal Pradesh”. In addition to the Inner
Line Regulations that T just now raen-
tioned, the Assam Frontier Adminis-
tration of Justice Regulations regard-
ing administration of civll and crimi-
nal justice will also continue to be 1n
force in Arunachal Pradesh. The

State’s legislation regarding religion
remaing unaffected under the new en-
actment. There will hardly be any oc-
casion for Parliament to do anything.
Ag a matter of fact, earlier on, when
Arunachal Pradesh was a Union Ter-
ritory_it was for Parliament to pass
lawg ang we used to pasg lawg here.
Now with this Act, the whole powet
goes back to the State Assembly and
they will have the competence {0
pass laws, I do not think there is any
other forum in our country more
competent to preserve the customs and
traditions of the people of Arunachal
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Pradesh than the State Assembiy it-
self, Therefore, more powers are
given to the State, on the spot, to pre-
serve the culture and the customg cf
the people of Arunachal Pradesh,
Therefore, on this account, let there
be no doubt.

I am happy that hon, Member from
Arunachal Pradesh has already ex-
pressed her happiness over the pro-
visiong of the Bill.

Now, ag you known, for the develop-
ment of any area or any State, it is
very essential that the economic deve-
lopment jg taken in its proper perspec-
tive. So, the approach so far hag been
that the infrastructures in the sectors
of power, tramsport, communications,
educational institutiong afforestation,
medical and health care, agriculture,
industry and allied services, must be
built up in a planned manner so that
the particular region or Stats is de-
veloped. Therefore, Sir, I have to in.
form the august House that taking
into account the local compulsions as
well as the broad parameters of the
national objectives, the Planning Com-

" midsion in the Seventh Five Year Plan

has already given due importance to
the dewvelopment of basic infrastruc-
tures, self-sufficiency ip food, promo-
tion of horticulture, rapid develop-
ment of loca] resources-based indus-
tries, development of man-power re-
sources and welfare and progresg of
the people in general.

The thon. Member, Shri Basumatari
mentioned about development of
roads, Already sufficient gllocation
has been made for the development of
roads in Arunachal Pradesh. In ad-
dition to the Plan clearance by the
Planning Commission, there is spaciul
provision under the North-Eastern Re-
gional Council which is an autonomous
body which looks after the develop-
ment of the entire area, for Arunacha'
Pradesh. There have been allocations
made for schemes like the water-shed
management scheme, the mushroom
development centre in Arunachal Pra-
desh, the regional vegetable seed farm
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in Arunachal Pradesh and also the Ita:
nagar and Gopur transmission lines.
Specially a 132 KVA station has been
sanctioned. These are the various in-
frastructures which will go a long way
in the integrated development of the
State of Arunacha! Pradesh which
will come into being after the Fresi-
dent has signed the passage of this
Bil, Within these words may 1 also
join the august House and my esteem.
ed leader, Shri Rajiv Gandhi, in
wishing the people of Arunachal
Pradesh the best of luck and a bright
future ag also a full opportunity tor
the development of Arunachal Pra-
desh which is an integral part of our
country. I am sure this will usher in
a new era. The people of Arunachal
Pradesh have been regarded for their
peace-loving qualities. They diq not
have to agitate for the attainment of
statehood. This occasion also con-
veys a message to the country that
those who believe in maintaining
peace, law and order. can be reward-
ed under the leadership of Shri Rajiv
Gandhi,

With these words, Sir, I commend
the Bill to be passed by this august
House.

MR. CHAIRMAN: Now I put the
mation for cosideration to vote.

SHRI NIRMAL CHATTERJEE:
Would you kindly permit me to
speak just for two minutes?

SHRI PARVATHENENI UPENDRA:
Mr. Chairman, I  too would like to
speak for a couple of minutes belore
you put it to vote.

MR. CHAIRMAN: No, not now.
Both of you will be allowed to speak
in the third reading. Now I am puiting
the motion to vote.

MR. CHAIRMAN: The question is:

“That the Bill furthey to amend
the Constitution of India, ag passed
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[Mr. Chairman)
by the Lok Sabha, be taken into
consideration.”

The House divided.

‘MR. CHAIRMAN: Ayes ... 17)
‘ Noes .... NIL
AYES—171

Abdi, Hashmi Raza Allahabadi
Advani, Shri Lal K.
Ahluwalia, Shri S. s.

Alva, Shrimati Margaret
Amarjit Kaur, Shrimatj
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri
A.;?'tqny,_Shri A. K.

Arun Singh, Shri

Aurora, Sardar Jagjit Singh
Baby, Shri M. A,

Bagrodia, Shri Santosh
Balaram, Shri N. E.
Banamalj Babu, Shri

Bangal, Shri Pawan Kumar
Barman, Shri Debendra Nath
Basumatari, Shri Dharanidhar
Bekal Utsahi, Shri

Bhajan Lal, Shri

Bhandare, Sari Murlidhar Cha-ndra-

kant
Bhardwaj, Shri Hamwsraj
Bhatia, Shri Madan
Bhattacharjee, Shri Kamalendu
Bhim Raj, Shri
Birla, Shri Krishna Kumar
Chatterjee, Shri Nirmal
Chaturved;, Sari Bhuvnesh
Chowdhary Ram Sewak
Chowdhury, Shrimati Renuky
Darbara Singh, Shri
Das Gupta, Shri Gurudag
Deori, Shrimati Omen Moyong
Desai, Shri Jagesh '
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Deshmukh, Shri Shankarrao Narayan-
rag

Dhusiya, Shri Sohan Lal
Faguni Ram, Dr.
Fotedar, Shri Makhan Lal
Ganeshwar Kusum, Shri

Ghap Shyam Singh, Shri
Ghosh, Shri Dipen
Gopalan, Shri K.
Goswami, Shri Ramnarayan
Gupta, Shri Vishwa Bandhy
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H
Heptulla. Dr. (Shrimati) Najma
Husain, Shri M. F.
Islam, Shri Baharul
Jacob, Shri M. M.
Jadhav, Shri Vithalrao Madhavrao
Jamuda, Shri Durga Prasad
Jani, Shri Jagadish
Jaswant Singh, Shri
Jha, Shri Lakshmi Kant
Jogi, Shri Ajit P. K, ,
Joshi, Shri Krishna Nangd
Joshi, Shrimati Sudha Vijay
Kadharsna, Shri M.
Kailishpati, Shrimati
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kamble, Prof. N. M
Kar, Shrl Ghulam Rasoel .
Kar, Shri Narayan
Kaul, Shrimati Krishna
Kaushik, Shri M. P.
Khaparde, Mis; Saroj
K'natun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kollur, Shri M. L.
Kushndor, Shri Veershetty Moglappa
Lakshmanna, Pref. C.
Laxmj Narain, Shri
Mahendra Prasad, Shri
Mahishi, Dr. (8hrimati) Sarojini
Mahto, Shri Bandhu
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‘Majhi, Shri Privhibi
Makwana, Shri Yogendra
Malaviya, Shri Radhakishan
Moalik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaji
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar
Mirza Irshadbaig, Shri
Mishra, Shri Chaturanan
Mishra, Shri Kailash Pati
Mishra, Sari Sheo Kumar
Mohanan, Shri K.
Mohapatra, Shri Basudeb
Mohanty, Shri Subas
Moopanar, Shri G. K.
Naik, Shri G. Swamy
Nalwa, Shri Hari Singh
Narayanasamy, Shri V.
Natarajan, Shrimatj Jayanthi
Nat'na Singh, Shri
Pachouri, Shri Suresh
Pahadia, Shrimati Shantj
alaniyandi, Shri M.
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panicker, Shri K. Vasudeva
Panwar, Shri B. L.

Patil, Shri Dinkarrao Govindrao
Patil, Shrimati Pratibha Devisingh
Pattanaik, Shri Sunil Kumar '
Poddar, Dr. R. K.

Puglia, Shri Naresh C.
Qﬁasem, Shri Mostafa Bin
Radhakrishnna, Shri Puttapaga
Rafique Alam, Shri
Rai, Shri.Kalpnath
Rajagopal, Shri M.

Rajangam, Shri N.

Ramamurthy, Shri Thindivanam X.

‘Rao, Prof. B. Ramachandra
" Rao, Shri R. Sambasiva
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Rao, Shri Yalla Sesi Bhushana
Ratan Kumarij, Shrimati

liyabhai
Ravi Shankar, Pt.
Ray, Shri Deba Prasad
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[Mr. Chairman]

‘Tripathi, Shri Chandrika Prasad
Tyagi, Shri Shanti
Upendra, Shri Parvathanenij
Vaduthala, Shri T. K. C.
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NOES—NIL
The motion was carried by a majority
of the total membership of the House
and by a majority of not less than

two-thirds of the Members present
and wvoting.

MR, CHAIRMAN: We shall now
take up the clause-by.clause consi-
deration of the Bill.

SHRI PARVATHANENI TUPEN-
DRA- Sir, I want tg speak now,

MR, CHAIRMAN: No. I will
allow you at the Thirg Reading.

SHRI PARVATHANENI UPEN-
DRA: 8Sir, 1 have to speak now only.
Otherwise, what is the use of my
speaking after the clause is adopted?

MR, CHAIRMAN: Mr, Upendra,
you sent me g chit saying that you
want to speak during the Third
Reading only. Therefore, I will allow
you at that time.

SHRI PARVATHANENI UPEN-
DRA: Sir, in that case, I amend my
request.

MR, CHAIRMAN: ~All right. You
are allowzd to speak only for three
minutes.

SHRI PARVATHANENI UPEN-
DRA: Sir, my Party has already
supported thig Bill with a few re.
servations. We welcome the con-
forment of Statehood on Arunachal
Pradesh and I join the Prime Minis-
ter in wishing the people of Aruna-
chal Pradesh all success in  their
endeavourgs in  developing  their
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State. But I feel, Sir, that this
clause, that is, clause 2, mars the joy
sought to be created among the
people of Arunachal Pradesh. What
we are giving by the right hand,
we are taking away by the left hand.
(Interruptions)

MEMBERS: No.

SOME HON.
(Interruptions),
1 p.vr,

SHRI PARVATHANENI UPEN-
DRA: But, Sir, the same Assembly
continues and ther2 is no sign of any
fresh elections. Special powers are
sought t, be conferred on the Gov-
ernor. The Central Government
reserves the right to form advisory
committees under this Act. All
these three take away whataver is

sought to be given to the Govern- .-

ment of Arunachal Pradesh ag 2

full-fiadged State.

Sir, law and order is one of the prin-
cipal responsibilities of any State
Government. There is ncothing elsz
today with the State Governments
if you ask me clearly. Whether
financial powwmrs or administrative
powers, they are all being concen.
trated in the Central Government.
If at all, there is any sphere where
the State Government can function
independently, it is the law and order
ang that power ig also being sought
to be taken away by giving it to
the Governor of the State. Sir, the
very pressumption that patriotism is
concentrated or is the monopoly of a
particular individual or th» Central
Government, T agm not prepared to
accept. '

Secondly, Sir, it hag become the
habit of this Government t, ask for
more powers, mopr: special powers,
and not to use them. That hag be-
come the latest pattern. If it is
Punjab, it is Article 249, it it is the
Anti-Terrorist Act it is section 18(1),
and so on. There is the case cf
Nagaland. They have never used
these powers there. Then why
keep that power? 1If at all such

————
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circumstanceg are created, what pre.
vents the Government from coming
forward at that time to semk special
powers. But today when the whole
Arunachal Pradesh has asked for a
full-fledged statehood, the people
were  waiting for years, why
this kind of situation op the eve of
a joyous occasion? You want to
taks away this joy from them, by
taking away the most important
power from that State Government
and giving the same power to the
Governor? Are you assuming that
Governors are demigods,. and they
can exercise power on behalf of the
State Governments? It is completely
wrong. Delhi is under the control
‘of 3 Lt. Governor. We know what
is happening in Delhi. (Time bell
rings).

MR, CHAIRMAN' Time over,

SHRI PARVATHANENI UPEN-
DRA: It clearly betrays a lack of
trust, a lack of trust in the elected
government. We are not prepared
to accept this. Wheh we are trying
to bring the peaple of north.eastern
States in the mainstream of this
country and when there are suspi-
cions here and there, this kind of
lack of trust is not conducive to
ational integration.

" SHRI NIRMAL CHATTERJEE:
Sir, I am not taking the stand of
Mr, Upendra. I welcome the ap-
proach of our Prime Minister. Are
there no clappings? (Interruptions).

MR, CHAIRMAN: Yoy are disap.

pointed. (Interruptions). Your
party also doeg not clap. What am
I to do? (Interruptions),

SHEI NIRMA], CHATTERJEE:
I expecteq it from that side. He has
appealed to us that in this hour of
rejoicing, not only for the people of
Arunachal Pradesh but also for the
rest of India, there should be no
Division. I endorse this approach
ang request the Prime Minister to
requwzst his own Minister to with-
draw clause 2 of the Bill. (Interrup-
tions) .
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SHRI ATAL BIHARI VAJPAYEE:

In order to avoid Division, (Inter-
ruptions),
SHRI NIRMAL CHATTERJEE:

The country has been conveniently
described in part as sensitive ang the
rest perhaps insensitive,..(Inter~
ruptions) to the Prime Minister, or
non-sensitive to the rest. Sir, I
als¢ am 'in tremendoug harmony—it
that is English—with the people of
Arunachal Pradesh and with the zn-
tire people of the country. What I
suspect anq what I am not sure is,.
perhaps unwitingly these commu-
nal divides, these chinase intrusions,
these border discussions, which re-
infore2g which. It is not only on
Clause 2. If the adherence ig to
the people, if the thrust is on the
native intelligenc2, on y/hat periodi-
cally he says to the great virtue
of our country, then along with this
clause, there should have =en an
amendment for raising the number
from 40 to 60. I also have been to
Arunacha] Pradesh and anybody
knowing our hill State knews what
it means to have a constituency.
People are divided over hills and if
anybody ig interested in an active
democracy and not a passive one, he
would have immediately said that

. the number of constituencieg should

be much more so that the peoble can
really get involved, so that really and
not merely formally for Arunachal
Pradesh—for Arunachal Pradesh and
for the country—it becomes a day

~of rejoicing. It will also be a day

of rejoicing for democracy in action.
Because of this T feel...

MR. CHAIRMAN. You have ex-
hausted the time you wanted.

SHRI NIRMAL CHATTERJEE:
Have I? I know that you are also
indulgent as the Deputy Chairman.

MR. CHAIRMAN:. One more
minute’s indulgence,
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SHRI NIRMAL CHATTERJEE:
Therefore, Sir, what I am afraid of—
may be it i8 not intended—is that this
is one more indication of centralisa-
tion. Problem do exist in the country
and in the name of problems existing
in the country, this is one more indi-
cation of centralisation within the
country and more powers in the hands
- of the Centre, paying lip service to
democracy and denying active demo-
. cracy and the people’s participation.

MR, CHAIRMAN: Will the Home
Minister want to say something? No.
(Interruptions) Now, I will put the
question,

I LAL. K. ADVANI (Madhya
adesh). May I suggest that not the
whole Clause 2 but Clause 2 about
insertion of new article 371H, the
first part relating to the Governor's
powers only may be put to vote. The
other part may be put to vote_sepa—
rately.

MR. CHAIRMAN: Mr. Advani, you
should have given notice of it betore.
Nevertheless I will allow that. Nor-
mally he should have given notice.
Anyway, in order to confine the little
difference, if any, to a very small
part, T am going to allow; it. You can
‘write it. First T will put that to vote
and after that I will pur the whole
clause to vote. .

SHRI N. K. P. SALVE (Maharash-
tra): Respectfully I beg to submit
that the way out was that they should
have moved an amendment and the
voting should have taken place on the
amendment itself.

MR. CHAIRMAN: I have told him
that it is the procedure. He 1is moving
his amendment. Normally, it is not
allowed. But ip order to confine the
difference, T am allowing it,

SHRI BUTA SINGH: Though we
bow to your decision, but the proce-
dure for moving an amendment is a
little different. It has to be circulated
and every Member must understand
what it is. Interruptions)

" dered. .. (Interruptions)
_Chairman allows the amendment t
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SHRI N. K. P. SALVE: Sir, I cannot
deny your right. 1 do not deny your-
right to entertain an amendment, But,
Sir, a Constitutional Amendment is
a matter which should be taken far
more seriously than what we are
doing, We are laying down a prece-
dent. (Interruptions) Sir, I am not .
challenging your " authority.

SHRI PARVATHANENI UPENDRA:-
We suggested  this to achieve the
maximum unanimity on these things.
If there is a technical problem we
will oppose the whole thing,

MR. CHAIRMAN: That 1is exactly
the reason for which I am allowing

it so that there may be a greater un-y
animity in this matter. -

HRI LAL K. ADVANI: Sir, if they
are objecting, their objection  shall
prevail. That is the rule.” So, I do
not wish to press.

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Sir, the
amendment cannot be given at  the
eleventh hour,

SHRI K. MOHANAN: You oppose
it.

SHRI P, N. SUKUL: We oppose thi
very procedure, (Interruptions).

MR. CHAIRMAN: Yesterday the
amendment was allowed to be moved,
Today I am allowing the amendment
to be moved. The Chair is consistent,!

SHRI N. K. P. SALVE: Sir, I crave
your indulgence to let me Tefer to
Rule 232, Sir, it says, ‘notice of an
amendment to a motion shall be given
at least one day before the day on
which the motion is to be consi-
...unless the

te moveq without such notice. Sir, in
the beginning I said that I do not
challenge your authority to entertain
an amendment. I do not challenge for
a moment your right to entertain an .
amendment and waive a notice. Sir,
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for a Constitutional Amendment, you

are allowing a precedent which I beg
of you to consider whether it will be
a right thing, I know, Sir, what will
be the fate of his amendment, Buft,
Sir, while determining what is going
to be a very important precedent for
this House in the years to come, you
just think, Sir, everybody here will
get up and move an amendment to
the Constitution. This is no way of
treating a Constitutional Amendment.
In this matter, if they thought it very
much serious, one day ahead they
could have given a notice to you. That
is my  respectful submission. You,
Sir, are exercising your authority and
power, For a constitutional matter,
there being no mitigating circumst-
ances, I submit. Sir, that it may not
be very fair, That is my submission,

MR. CHAIRMAN: There is no need
for a debate. I have allowed it. Now,
1 put the Amendment of Mr. Advani
to vote,

The question is:
“That in Clause 2, lines 9 to 14,
‘be deleted.” ) .

House Divided
¥ MR. CHAIRMAN: Ayes— 31,
_ Noes—153

AYES—3)
Advani, Shri La] K.
Ashwanj Kumar, Shri
Baby, Shri M. A.

Balaram, Shri N. E.

Barman, Shri Debendra Nath

Chatterjee, Shri Nirmalf_-

Chowdhury, Shrimati Renuka
PDas Gupta, Shri Gurudas
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Jaswant Singh, Shrj

Kar, Shri Narayan

! . [V
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[Mr. Chairman]
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Verma, Shri Kapil

Verma, Shrimati Veena

Vikal, Shri Ram Chandra
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The motion was negatived,

MR. CHAIRMAN: T now put clause
2 to vote.

The question is:

“That Clause 2 stand part of the
Bill.”

The House divided.
MR. CHAIRMAN:
Ayes...154
Noes. ..Nil
Abstention. . .24

AYES—154
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Kant
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SABHA ]
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Reddy, Shri T. Chandrasekhar
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Roshan Lal, Shri
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Salve, Shri N. K. P.
Sambasivam, Shri Era
Sarinygz, Shri Leonard Soloman
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Sharma, Shri Chandan
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Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
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Singh, Shri Bir Bhadra Pratap
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Singh,
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Singh, Dr. Rudra Pratap
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Mazumder,

(Shrimati) Sarb.jini
Sari Ramkrishna
Mishra, Shri Chaturanan
Mohanan, Shrj K.

Poddar, Dr. R. K.

Prashant, Shri Dharam Chander
Quasem, Shri Mostafa Bin
Radhakrishnna, Shri Puttapaga
Rao, Shri Yalla Sesi Bhushana
Reddy, Dr. G. Vijay Mohan
Sen, Shri Sukomal

Upendra, Shri Parvathaneni
Yadav, Shri Sharad

SHRI NIRMAL CHATTERJEE
And abstentions?
. MR. CHAIRMAN: Twenty absten--
sions—subject to correction, Tt will
be recorded.

- LACRLATS
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The motion was carried by a ma-
_jority of the tota] membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 2 was added to the Bill.

MR. CHAIRMAN: We shall take
up clause 1, the Enacting Formula
.and the Title. The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of the

Bill,” :

The House divided.

MR. CHAIRMAN: The result is:

Ayes,..182
Noes. . .Nil
AYES-182

Abdi, Shri Hashim Raza Allahabadi
Advani, Shri Lal K.
Ahluwalia, Shri S. S.

Alva, Shrimati Margaret
Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Amrita Pritam, Shrimati
Anand Sharma, Shri

Antony, Shri A. K.

Arun Singh, Shri

Ashwani Kumar, Shri

Aurora, Sardar Jagjit Singh
Bagrodia, Shrj Santosh

Baby, Shri M. A.

Balaram, Shri N. E.

Banamali Babu, Shri

Banzal, Shri Pawan Kumar
Barman, Shri Debendra Nath
Basumatari, Shri Dharanidhar
Beka] Utsahi, Shri

Bhandare, Shri Murlidhar Chandra.
Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhajan Lal Shri

Bhattacharjee, Shri Kamalendu

Bhim Raj, Shri
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Birla, Shri Krishna Kumar
Chatterjee, Shri Nirmal
Chaturvedi, Sari Bhuvnesh
Chowdhary Ram Sewak
Chowdhury, Shrimati Renuka
Darbara Singh, Shri

Das Gupta, Shri Gurudas J’

Deori, Shrimti Omen Moyong

Desai, Shrj Jagesh

Deshmukh, Shri Shankarrao Narayan.
Tao '

Dhugsiya, Shri Sohan Lal

Faguni Ram Dr. )

Fotedar, Shri Makhan Lal

Ganeshwar Kusum, Shri

Ghan Shyam Singh, Shri

'Ghosh, Shri Dipen

Gopalan, Shri K. 3

Goswami, Shri Ramnarayan

Gupta, Shri Vishwa Bandhu

Hanspal, Shri Harvendra Singh

Hanumanthappa, Shri H.

Heptulla, Dr. (Shrimati) Najma

Huysain, Shri M. F.

Jacob, Shri M. M.

Jadhav, Shri Vithalrap Madhavrao

Jamuda, Shri Durga Prasad

Jani, Shri Jagadish

Jha, Shri Lakshmij Kant

Jogi, Shri Ajit P. K.

John, Shri Valampuri

Joshi, Shri Krishna Nand

Joshi, Shrimatj Sudha Vijay

Kadharsha, Shri M.

Kailashpati, Shrimati

Kakodkar, Shri Purushottam

Kalita, Shri Bhubaneswar '

Kamble, Prof. N. M.

Kar, Shri Ghulam Rasool.

Kar, Shri Narayan

Kaul, Shrimati Krishna

Kaushik, Shri M. P.

Khaparde, Mise Saroj
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Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kollur, Shri M. L.

Kushnoor, Shri Veershetty Moglappa

Lakshmanna, Prof. C.
Laxmj Narain, Shri
Mahendra Prasad, Shri
Mahishi, Dr. (Shrimati) Sarojini
Mahto, Shri Bandhu

Majhi, Shri Prithibi
Makwana, Shri Yogendra
Malaviya, Shrij Radhakishan
Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaji
Matto, Shri Ghulam Rasocol
Mazumder, Shri Ramkrishna
Meena, Shri Dhuleshwar
Mehta, Shri Chimanbhaj
Mirza Irshadbaig, Shri
Mishra, Shri Chaturanan
Mishra, Shri Kailash Pati
Mishra, Shri Sheo Kumar
Mittal, Shri Sat Paul
Mohanan, Shrj K.
Mohapatra, Shri Basudeb
Mbohanty, Shri Subas
Moopanar, Shri G. XK.

Naik, Shri G. Swamy
Nalwa, Shri Hari Singh
Narayanasamy, Shri V.
Natarajan, Shrimatj Jayanthi
Natha Singh, Shri

Pachouri, Shri Suresh
Pahadia, Shrimati Shanti
Palaniyandi, Shri M.

Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panicker, Shri K. Vasudeva
Panwar, Shri B, L.

Patel, Shri Vithalbhaj Motiram

[9 DEC. 1986}
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Patil, Sri Dinkarrap Govindrao
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Patil, Shrimati Pratibha Devisingh
Patil, Shrimati Suryakanta Jayawan-

trao

Pattanaik, Shri Sunil Kumar
Poddar, Dr. R. K.

Prashant, Shri Dharam Chander

Puglia, Shri Naresh C.
Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Rafique Alam, Shrj

Rai, Shri Kalpnath

Rajagopal, Shri M.

Rajangam, Shri N.

Ramamurthy, Shri Thindivanam K.

Rao, Prof. B. Ramachandra
Rao, Shri R. Sambasiva

Rao. Shri Yalla Sesi Bhushana
Ratan Kumari, Shrimat;

Rathvakoli, Shri Ramsinghbhai Pata-

liyabhai
Ravi Shankar, Pt.
Ray, Shri Deba Prasad
Reddy, Shri Adinarayana
Reddy, Shri B. Satyanarayan
Reddy, Dr. G. Vijay Mohan
Reddy, Shri T. Chandrasekhar
Richharia, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roshan Lal, Shri
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikia, Shri Nagen
Salve, Shri N. K. P.
Sambasivam, Shri Era
Saring, Shri Leonard Soloman

Sayeed, Mufti Mohammad
Sen, Shri Sukomal

Sharma, Shri Chandan
Sharma, Dr. H. P.
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
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Shukla, Sharj Keshavprasad

Siddiqi, Shri Shamim Ahmed
Silvera, Dr, C.

Singh, Shri Bir Bhadra Pratap v
Singh, Thakur Kamakhya Prasad
Singh, Shrimati Pratibha

Singh, Shri R. K. Jaichandra
Singh, Dr. Rudra Pratap

Singh, Shri Vishvajit Prithvijit
Singh, Shri Vishwanath Prithvijit
Sukhdev Prasad, Shri

Sukul, Shri P. N.

Surender Singh, Shri

Tariang, Shri Jerlie E.

Thakur, Prof. Chandresh P.
Thakur Jagatpal Sinrgﬁ

FThakur, Shri Rameshwar
Thangabaalu, Shri

Tiria, Kumari Sushila

Tiwari, Shri Narayan Datt
Tripathi, Shri Chandrika Prasad

Tyagi, Shri Shanti
Upendra, Shr Parvathaneni
Vaduthala, Shri T. K. C.
Vajpayee, Shri Atal Bihari
Valiullah, Shri Raoof
Varadaraj, Shri G.
Verma, Shri Kapi] -

" Verma, Shrimati Veena

" Vikal, Shri Ram Chandra
Yadav, Shri Ramanand

Yadav, Shri Sharad
NOES—Nil

The motion was carried by a majority
of the total membership of the House
and by q majority of mot less than
two-thirds of the Members present
and voting.

Clause 1, the Enacting Formula‘apd
:  the Title were added to the Biil.

SHRI BUTA SINGH: Sir, 1 beg t0
move:

“That the Bill be passed.”
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MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The House divided.

. MR. CHAIRMAN: Ayes .. 183
Noes .. Ni
AYES—183

Abdi, Shri Hashim Raza Allahabadi
Advani_Shri Lal K.
Ahluwalia, Shri.S. S,
Alva, Shrimatj Margaret
Amarjit Kaud, Shrimati
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anang Sharma, Shri

" Antony, Shri A. K,

Arup Singh_Shri

Ashwani Kumar, Shri
Aurora, Sardar Jagjit Singh
Bagrodia, Shri Santosh

Baby, Shri M. A.

Balaram, Shri N. E.
Banamali Babu, Shri

Bansal, Shri Pawan Kumar
Barman Shri Debendra Nath
Basumatari, Shri Dharanidhar
Bekal Utsahi, Shri

~ Bhandare, Shri Murlidhar Chandra-

kant
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan
Bhajan Lal, Shri
Bhattacharjee Shri Kamalendu
Bhim Raj, Shri
Birla, Shri Krishna Kumar
Chatterjee, Shri Nirmal
Chaturvedi, Shri Bhuvnesh
Chowdhary Ram Sewak
Chowdhury, Shrimati Renuka
Darbara Singh, Shri
Das Gupta, Shri Gurudas
Deori_ Shrimati Omem Moyong

Desei, Shri Jagesh



89 Constitution Fifty-fifth [9 DEC.

Deshmukh, Shri Shankarrao Narayan-
rao

Dhusiya, Shri Sohan Lal
Waguni Ram, Dr.

Fotedar, Shri Makhan Lal
Ganeshwar Kusum, Shri
Ghan Shyam Singh, Shri
Ghosh, Shri Dipen
Gopalan, Shri K.

_Goswami_ Shri Ramnarayan

Gupta, Shri Vishwa Bandhu
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H.
Heptulla, Dr. (Shrimati) Najma
Husain, Shri M. F, ’
Islam, Shri Baharul

: ;Jacob, Shri M. M,

Jadhav, Shri Vithalrao Madhavrao
Jamuda, Shri Durga Prasad
Jani, Shri Jagadish

Jaswant Singh, Shri

Jha, Shri Lakshmi Kant

Jogi, Shri Ajit P. K.

John, Shri Valampuri

Joshi, Shri Krishna Nand
Joshi, Shrimati Sudha Vijay
Kadharsha, Shri M.
Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kamble, Prof. N. M.

Kar, Shri Ghulam Rasool

Kar, Shri Narayan

Kaul, Shrimatj Krishng

Kaushik, Shri M. P.

[Khaparde, Miss Saroj

Khatun, Kumari Sayeeda

Kidwai, Dr. Mohd. Hashim

Kollur, Shri M. L, _
Kushnoor, Shri Veershetty Moglappa
Lakshmanna, Prof. C.

Laxmi Narain, Shri

1986 ] (Amdt.) Bill, 1986 90 ‘

Mahendra Prasad, Shri

Mahishi, Dr. (Shrimati) Sarojini
Mahto, Shri Bandhu

Majhi, Shri Prithibi

Makwana, Shri Yogendra

Malaviya, Shri Radhakishan

Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram '
Masodkar, Shri Bhaskar Annaji
Matto, Shri Ghulam Rasool
Mazumder, Shri Ramkrishng
Meena, Shri Dhuleshwar
Mehta, Shri Chimanbhaj
Mirza Irshadbaig, Shri
Mishra, Shri Chaturanan
Mishra Shri Kailash Pati
Mishra, Shri Sheo Kumar
Mittal, Shri Sat Paul
Mohanan, Shri K,

Mohapatra, Shri Basudeb
Mohanty, Shri Subas
Moopanar, Shri G. K.

Naik, Shri G. Swamy

Nalwa, Shri Hari Singh
Narayanasamy, Shri V.
Natarajan, Shrimatij Jayanthi

! . Natha Singh, Shri

Pachouri, Shri Suresh
Pahadia, Shrimati Shanti
Palaniyandi, Shri M.
Pandey, Shrimati Manorama
Pandey, Dr, Ratnakar

Panicker, Shri K, Vasudeva
Panwar, Shri B. L.

Patel, Shri Vithalbhai Motiram
Patil, Shri Dinkarrao Govindrao
Patil, Shrimati Pratibha Devigingn

Patil, Shrimati Suryakanta Jayawant-
rao

Pattanaik, Shri Sunil Kumar
Poddar, Dr. R. K.
Prashant, Shri Dharam Chander
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Puglia, Shri Naresh C,
Quasem, Shri Mostafa Bin
Radhakrishnna, Shri Puttapaga
Rafique Alam,; Shri
Rai, Shri iKalpnath
Rajagopal, Shri M.
Rajangam, Shri N,

Ramamurthy, Shri Thindivanay K.
Rao, Prof, B. Ramachandra

Rao, Shrj R, Sambasiva

Rao, Shri Yalla Sesi Bhushang
Ratan Kumari, Shrimati

Rathvakoli, Shri Ramsinghbhai Pata-
liyabhai

Ravi Shankar, Pt.

Ray, Shri Deba Prasad

Reddy, Shri Adinarayana .
Reddy, Shri B. Satyanarayan
Reddy, Dr. G. Vijaya Mohan
Reddy, Shri T. Chandrasekhar
Richharia, Dr. Govind Dag
Rohatgi, Shrimati Sushila
Roshan Lal, Shri

Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikia, Shri Nagen

Salve, Shri N. K, P.
Sambasivam, Shri Era
Saring, Shri Leonard Soloman
Sayeed, Mufti Mohammad
Sen, Shri Sukomal

Sharma, Shri Chandan
Sharma, Dr. H. P.

Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.

Shuk?a, Shri Keshavprasad
Siddiqi, Shri Shamim Ahmed
Silvera, Dr, C.

Singh, Shri Bir Bhadra Pratap
Singh, Thakur Kamakhya Prasag
Singh, Shrimati Pratibhg
Singh, Shri R. K, Jaichandra

Singh, Dr. Rurda Pratap
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Singh, Shri Vishvajit Prithvijit
Singh, Shyri Vishwanatp Pratap
Sukhdev Prasad, Shri

Sukul, Shri P, N.

Surender Singh, Shri

Tariang, Shri Jerlie E,
Thakur, Prof. Chandresh p,
Thakur, Jagatpal Singh
Thakur, Shri Rameshway
Thangabaalu, Shri

Tiria, Kumarj Sushily

Tiwari, Shri Narayan Datt
Tripathi, Shri Chandrika Prasad
Tyagi, Shri Shanti

Upendra, Shri Parvathanenj
Vaduthala, Shri T. K. C,

Vajpayee, Shri Ata! Bihari
Valiullah, Shri Raoof
Varadaraj, Shri @,

Verma, Shri Kapil
Verma, Shrimati Veena
Vikal, Shri Ram Chandry
Yadav, Shrj Ramanang
Yadav, Shri Sharagl
NOES—Nil

The motion was carried by a majority

of the total membership of the House

-end by & majority of not less than

. two-thirds of the Members present
and voting.

MR. CHAIRMAN: The Bill is
passed by the requisite majority.

MR. CHAIRMAN: We shall neow
take up the Bill for consjderation.
Now I will put the motion. The ques-
tion is: '

“That the Bill to provide for the
establishment of the State of Aruna-
chal Pradesh ang for matters con-
nected therewith, as passed by the
Lok Sabha, be taken into considera
tion.”
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The motion was adopted.

MR. CHAIRMAN: We shall now
take up clause by clause considera-
tion of the Bill.

Clauses 2 to 51 and the First Schedule,

the Second Schedule, the Third Sche-

dule and the Fourth Schedule were
added to the Bill.

Clause 1 the Enacting Formula and
the Title were added to the Bill.

SHR! BUTA SINGH: Sir, I mova:
“That the Bill be passed.”

The question was put and the motion
was adopted.

MR. CHAIRMAN: The House
stands adjourned till 2.33 p.m.

The House adjourned for
tunch at thirty-five miautes
past one of the clock.

The House reassembled after lunch
at thir:y-three minutes past two of

the clock—THE DEPUTY CHAIR-.

MAN in the Chair.

REFERENCE T¢o THE REPORTED

WIDE SPREAD DAMAGE TO

ORANGE CROP DUE TO SPREAD
OF 'KOLSHI’

r

' THE DEPUTY CHAIRMAN: Now
we shall take up Special Mentions.
Shri Naresh Puglia.

Ht q3w & afwsr (WgOS):
Jgawrafy  WERy, Wuw AvE &
AT ¥ W F AWMYR A5 #
fegem w0 Y dww ARG AT 8
IAN FreAlg TTAF WY AV AT G E
Iax fawgy ¥ Swa F faw  wow
saay faar s fqu & smowr A1-
ad Z 1 ogeT Al FFE GUHEF
vitFea feqrede & waiw ® 9147
raigm fF AmgR & W @R AW
X @ oadf  srar afer sEwr WTQ
Gty TT mEqE W gaT & |
FfFT z@ w9 weWm @md ¥
gd AT & QU eaxq F¢  fEan

8138 @ F Sgawafy wEEar s
afrs & w0y syowmfr wgear
fow 9§, wwogadr & oy §
Tt W1 FH WA qx gEAr qEE
g AR frer 5 & ¥ z§ A
A AT aeg ¥ gWmR Ea SanaET
A AW fmam @ § 0 fred 3
I 9gqr 3w A F faw qer
FIFIT J Feqr #v 9y, gfsagy 4
AR #Qa @7 FT W @y
fFr o fya¥ 50 @z T@sal o
afget & wfr Nt afew wEEr #8
g www af g 1 afew oz
T oz w5 ogAR @ F
T URE H FAR FT GEA AR
ga 3 @wre eagw #v f2H § ol
fom ofenma 9T @iwest feare-
f 1 U T B AR
egw T ofge qr, @7 @ fewr

| &1 7O famey R0, o megw

. qHR & QiEwewT femeHz
fo ag fema wifew we oill-
Wwa & wufgwmfal #r agt
T IEFT WiF FOT [T IqH
st W Sfed Tdfreads T
, 3TE[ ¥E§T FL |

G

wgag;:_g{ 8, ay v
EF

UST F@T H&F I3 fagm
aqr & yg fawg ==iF fauw
ar, @ agar a4 fv soufama afs-
€ UST geErT ¥ TG g oar =
g 50 wfqmm afswt 3w aawiT
1 F IR T g I F oaww
gfena aifgs oiw iFeT W9
& mfaFrd agf Jeg WS |

¥ g uw WEFd qAr
TE fm T omiewm & fem
FAT  SEigT Swrel gl
a1 §HT q¢ TG &1 wHEedT 7
g FY AT &, d7 A fAdAq F1 IqG
¥ gwl frae gy &1 AR
sfar zrw Wl fae awar & WS
HITe § S gHig A FOAS
grafaw gz &, S@ W F Bl
ger frmin &< framat ¥ daX &
forqg sfag wafanr &Y swawar w1



